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LOK SABRA 

Monday, February 18, 1963/Magha 
29, 1884 (Saka) 

The Lok Sabha met at fifteen 
minutes past Twelve of the Clock. 

[MR. SPEAKER in the ChaiT] 

12.15 lmr. 

OBITUARY REFERENCE 

Mr. Speaker: I have to inform the 
House of the sad demise of two of 
our friends, namely, Shri Mulchand 
Dube and Shri B. N. Datar. 

Shri Mulchand Dube was a sittin&: 
Member of Lok Sabha from Farru-
khabad constituency of Uttar Pra-
desh. He had been a Member of the 
First and the Second Lok Sabha 
aLo. He was a Member of the Panel 
of Chairmen since 1960. He was 
also a Member of several Parlia-
mentary Committees as well as the 
Chairman Of the Committee on 
Absence of Members. from the Sit-
ting. of the House. He passed away 
at Lucknow on the 26th January, 
1963 at the age of 78. 

Shri B. N. !Jatar who was Minis-
ter of State in the Ministry of Home 
Affairs, was a sitting Member of Lok 
Sabha from Belgaum constituency of 
Mysore. He passed away at New 
Delhi on the 13th February, 1963 at 
the age of 68. He ,had been a Mem-
ber of the First and the Second Lok 
Sabha also. During the First Lok 
Sabha, he was appointed a Deputy 
Mini;ter in 1952, and in 1955 he was 
made a Minister of State in the Min-
istry of Home Affairs, which office 
he held ever since. He was a very 
conscientioWl and hard worker de-
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voted to his duties. He was a skilful 
debater and made useful contribu-
tions to the debate. 

We deeply mourn the loss of these 
friends and I am sure the House will 
.join me in conveying our condolen-
ces to the bereaved families. 

The House may stand in silence 
for a short while to express its 
IIOrro ..... 

The Members then stood in silence 
for a short while. 

12.17 hrs. 
m: INTERRUPTIONS AND WALK-

OUT DURING PRESIDENT'S 
ADDRESS 

Shri Jaipal Singh (Ranchi West): 
Sir, may I, with your permISslon, 
make a reference to the disconcerting 
and unpleasant experience we had 
this morning when the President was 
pleased to address the Members of 
Parliament? It is for you to decide 
as to how you are to look into this 
problem, whether by the appointment 
of a small committee or anything 
like that; I leave it to you. But, 
without meaning any disrespect to 
the persons who staged a walk-out, 
I feel it has reflected on the dignity 
and decorum of the Lok Sabha at 
any rate. I think I am justified in 
speaking on behalf of the Lok 

• Sabha at least. When we become 
Members of Parliament, we take an 
oath or make an affirmation. That 
is naturally followed by certain 
conventions, whether of the House of 
Commons €Jr the conventions that 
we ourselves are gradually building 
up. I feel that the behaviour of 
certain of our colleagues is a very 
serious reflection on the dignity 
of the Lok Sabha. Sir, I leave it 
to you to deal with the matter as you 
think fit. 
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Shri Frank Anthony (Nominated.-
Anglo-Indians): Sir, perhaps· you 
may defer the decision on whether 
you would cosider this a breach of 
privilege. Perhaps the House will 
agree to leave it to you. I have a 
respectful submission to make. It 
may be more appopriate for you to 
appoint a committee to go into what 
I think, and the Members of the 
House will agree, was a conduct 
unbecoming of Members of the House. 
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Sbrl Tyagi. (Dehra Dun): Sir. as far 
.. I understand. there are no rules 
,oveming the conduct of the Joint 
aitting of the Houses of Parliament. 
Because, our Rules do not apply 

there. They only apply when 1'0\1 
preside. 

Mr. Speaker: I will take care of 
the rules. What does he want to 187 
about the incident? 

Shri Tyagi.: My suggestion is that 
we might devise some method where-
by the conduct of business of the 
Joint sitting might also be regulated 
by some regulations. I would sug-
gest to yOU that either the Rules of 
the Lok Sabha might apply or, in 
con!rultation with the RajYa Sabha, 
something might be devised so that 
such proceedings might be controlled 
and supervised by means of some 
Rules. 

Shri HIUlUDIauthaiya (Bangalore 
City): Sir, I am thankful to Shri 
Jaipal Singh and others who havlt 
referred to the incident that just now 
took place. The Opposition parties 
nowadays plead that, under the cloak 
of emergency, we are curbing the 
operation of democracy in all its 
force. To the wisdom of the people 
I appeal to think over whether by 
these incidents they are not under-
mining dem~cracy to such an extent 
that no other thing can possibly be 
done. People in general. ..... 

Mr. Speaker: He should be verT 
brief about the incident now . 

Sbrl HlUlumauthaiya: People in 
general look to the Parliament for 
dignity and decorum. This sets a 
standard. Continuously, some Mem-
bers of this House have made it a 
profession as it were to interfere 
when you get up to speak or when 
the Prime Minister gets up ..... . 

Mr. Speaker: Other things we will 
take separately. This is not a gene-
ral discussion. 

Shri Hanumauthaiya: This incident, 
I was referring to is one of a series. 
It is not what is called just a thing 
that happened at the spur of the 
moment today. It is happening aU 
the time. 
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Shri Hem Barua (Gaubati): Is it 
an occasion to talk of the whole 
Opposition like that? We are talking 
of a particular incident. 

Mr. Speaker: 1 would only ask 
han. Members to confine themselvell 
only to the incident that happened. 

Shri BanUDIILDthaiya: I was merely 
pointing out that this incident is not 
an isolated thing. Some people have 
been following it up as a matter of 
political strategy. I appeal to you to 
maintain the dignity of this HoUlle 
and safeguard the working of demo-
craCy and whatever changes in the 
Rules are necessary to be effected 
the House is fully with you. 

Shri U. N. Dhebar (Rajkot): I was 
thinking, we shDuld look at the 
problem from the angle that what 
was done today was an affront, a 
calculated affront on the part of 
.ame ot the Members to the Head of 
the State whose responsibility it is to 
deliver a message under the Consti-
tution.· It is not merely a small thing 
that they have done. Here was a 
constitutional obligation being dis-
charged by the Presideht of India 
under the Constitution and there wall 
a calculated move and this calculated 
move was advertised previously by 
the Members. I think a Committee 
of the House ~ould. be appointed to 
Co into the question as to how to 
deal with such matters, especially 
this incident, more so because there 
are no rules to govern Joint sessions. 

• .n ~ ~ (~'U'n'~: ~, 
I!:'f.' ~T m;1 it; ~ ~~T ;f.T ~ 
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~I 

Hr. Speaker: Order, order. 

Slid U. M. TrivecU (Mandsaur): So 
tar as the demand of Shri JaipaI 
Singh is concerned, it appears to be 
a.propriate that this matter mWlt be 
lavestigated Pl'OII8rly throu.ch your 
qeacy. There is no doubt about it. 
But. certainly, I verr much resent the 

ing Prerident's Addres. 
attitude of some Members who have 
taken this opportunity of castigating 
the Opposition without finding out 
woo was at fault. 

Shri J'aipal SiDgh: One Member 
has done it. 

Shrl U. M. TnvecU: Whosoever has 
done it, Shri Hanumanthaiya ought 
not to have said that. He ought to 
have ....... . 

Mr. Speaker: I had just stopped 
him. Therefore, there 1a DO need to 
refer to it DOW. 

Shri BanlUlla.D.thaiya: On 
of personal explanation. 
meant ...•.• 

a point 
I never 

Mr. Speaker: Order, order. 

Shri BaDumaathalya: On a point 
of personal explanation ..... . 

Mr. Speaker: I shall allow him 
after Shri U. M. Trivedi has finished. 

Shri U. M. TrivecU: So far as this 
demand is concerned, whether it does 
cause a breach of privilege or it does 
not cause a breach Of privilege is a 
matter which must be investigated, 
with a view to lay down a proper 
convention in this matter. And there 
ought not to be any criticism or evid-
ence should not be immediately led, 
as Shri U. N. Dhebar has tried to 
lead. With all respect for him, I find 
that he has done a wrong by saying 
that this was done in the most cal-
culated manner. We do not know 
about it; this matter ought also to 

• have been placed before that com-
mittee where this matter would be 
investigated. 

Shri Y~pal SiDeh rose-

Mr. Speaker: I think that if only 
the leaders of the groups spoke, that 
would be better, instead of evel'J 
Member trying W speak. 

Slui Baqa (Chittoor): This is the 
ftrst time it hu happened in thi8 
HOWIe or in the Joint Session. There-
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fore, I would request you to invite 
the leaders of aU the parties includ-
ing the leader of the Socialist Party, 
to discuss this matter. Thereafter, 
we would be in a position to see 
what line of action We can pursue 
hereafter as to how this House is to 
proceed in regard to such matters. 

Shri A. K. Gopalan (Kasergod) : 
This is the first time that such a thing 
has happened, and what has happened 
this morning is very unfortunate, and 
e, peciaUy on such occasion as today 
that such a thing happened is very 
unfortunate. I am sure everybody 
will agree on that. So, I think that 
something has to be done on the lines 
suggested by the others to see that 
such things do not happen. 

Dr. M. S. bey (Nagpur): I regard 
the incident that took place today in 
the Joint Sesison as a very serious 
one. As there are no rule; on the 
matter, the only proper procedure's 
to have a committee to look into this 
matter and to find out what the best 
way is in this House and in the other 
House to express its displeasure of 
a conduct Of this nature on the part 
of any Member of the House. 

Therefore, I support the suggestion 
for the appointment of a committee 
to look into this matter, because the 
President, in my opinion, is a symbol 
not only of the sovereignty but of the 
dignity of the nation also. 
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Shri Parashar: I want to raise a 
point of order 

Mr. Speaker: There is no po:nt of 
order now. Whatever has happened 
today is really very unfortunate, and 
reprehensible too. A duty is ca~t 

upon the President under the Consti-
tution, and he was there in defer"nce 
to that obliga:tion and he addressed 
both Houses. 

The occasion is very solemn and 
some decorum has to be observed. 
Woe are there just to 1i3i.en to Lhat 
Address, which is, q f course, as I 
have said, a solemn ·occasion, and at 
that moment, to make LUeh demons-
trations or to obstruct the President 
from delivering his Address is un-
becoming of a Member of Parlia-
ment. 

Reference has been made by Shri 
Tyagi to the fact that there are nO 
rules for the guidance of Members 
in that respect or for keeping control 
over there. That may be so, so far 
a5 the different rules of the Houses 
are concerned. But there is another 
thing, namely the· code of conduct 
for any hon. Member also, and thl1t 
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governs him whether he be inside the 
House or outside it. He has to con-
duct himself in a dignified manner 
in so far as he is a Member of Par-
liament. In my opinion-Of course, 
it is a ,prima facie view-I have not 
gone into the case-it is an insult to 
the Constitution itself and a viola-
tion of the oath that the Members 
have taken. 

So far as the calculated move was 
concerned, there can be no doubt 
about it because previous int'mation 
had been given. It has appeared ;n 
the papers as well and it was known 
to everybody that they were going 
to do this. Therefore, it was done 
with an intention, premeditated and 
pre-oonceived. 

Then the President had told them 
that it did not behove them and, 
therefore" they should stop; but a 
sustained effort was made to stop the 
President from delivering that 
Address, Therefore, he had to ask 
m~ to take some action or do some-
thing. But when I stood up, cer-
tainly the Members decided to walk 
away. 

Therefore, if the House agrees--of 
course, I will consult Members-we 
can appoint a Committee to go into 
this. 

Several Hon. Members: Yes, yes. 

Mr. Speaker: The Committee might 
go into this-matter and then give us 
a report. If the House agrees, we 
can appoint such a Committee. Is it 
agre2d that we appoint a Committee ' 
for this purpose? 

Several Hon. Members: Yes, yes. 

Mr. Speaker: I will nominate those 
Members after some consideration. 

The Prime Minister, I\linister of 
External Affairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru>: Shri Prakash Vir Shastri 
suggested, and I heartily commend 
the suggestion, that you might be 

pleased to convey to the President 
the deep regret of the HOuse at thil 
indecorous behaviour ..... . 

Mr. Speaker: Yes. 

Shri Jawaharlal Nehrn: .... and 
further that you have taken some 
stePs about the appointment of a 
Committee. 
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PRESIDENT'S ADDRESS 

Secretary: Sir, I lay on the Table 
a copy of the President's Address to 
both Houses of Parliament assembled 
together on the 18th February, 1963. 

President's Address 

The President: Members of Parlia-
ment, I welcome you most heartily to 
your labours in a new session of the 
Third Parliament of our Republic. 

2, Ever since the constitution of our 
Republic, our Parliament h3s hacl hI 
face difficult pro!Jlems and to should 'r 
heavy 'responsibilities. Under the 
guidance of Parliament, We have lab-
oured for the fulfilment of the objec-
tives laid dOwn in our Constitution, 
namely, to secure for all OUr citizens 
social, econom1c and political justice; 
liberty of thought, expresison, belief, 
faith, and worship; equality of status 
and of opportunity; and to promote 


